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BOMBAY BLENCH,
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186791, 418/91,

BOMBAY

419/91, 420/91,

16.

11.

425/91, 402/91, 412/91, 414/91, 435/91,

¢36/31, «37/91, 466/31 & 467/91.

C.B.Sathaye,
T~98, 01¢ F&T Colony,
Gultekad€i, Pure 411 0OCl.

V.M.Gujarathi,
Gultekaci, Fune 411 001,

V.V.Joshi,
F-57, 0Olc P&T Colony,
Gultekacdi, Fune 411 001.

G.B.Fatankar, _
F-88, k&1 Colony.
Gultekacdi, Fune 411 001.

G.L .¥anitkar,
F~-85, 0Ql¢ P& Colony,
Gultekaci, Fune 411 001.°

P- D':o Vafli,
F-52, 0l¢ ¥&T Colony,
Sultekaci, Furc 411 001,

K- So I'{}}eo- Ekar;
E-43, COl¢ E&T Colony,
Gultek&aci, Fune 411 001.

LMo AUtECE,
T~134 Cl¢ ®&1 Colony,
Gultekadi, Fure 411 001,

¥.I . Kulkarni,
F=-50, 01¢ r&i Cclony,
Gultekadi, Fune <11 001.

M.D.Gocse,
:‘-Glf Olf F&T co:LOﬁy:
Gultekacdi, Fune 411 001,

B.S.Shaikh,
T-27, 0l¢ I&T Colony,
Gultekaci, Fune 411 0Cl.

F.R.Patil,
1=~13, 0Olc F&T Colony,
Gultekaci, Fune <11 001.

F.R.Kalkarri,
T-140, 0l F&T Colony,
Gulteked¢i, fune 411 GO1.

Ayrlicant
(OA 184/91)

Applicant
(oA 186/91)

Aprlicant
(0a 418/91)

Applicart
(Qa 418/91)

Aprlicant
(0A 420/91)

Applicart
(Oa 425/91)

Arplicant
(04 402/91)

Aprli-ant
(Os €12/91)

Applicart
(oA 414/91)

Arrlicant
(0a 435/91)

Ary licant
(OA 436/91)

Ary lizant
(0A 437/91)

Aﬁ%licant
(04 466/31)
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14‘. ‘ Smt. So RI SatPUte!
T-144, OlC F&T Colony, -
| Gultekaci, Pune 411 001. ... Applicant

‘ (0a 467/91)

’ V/S

Uniop of Incia & Ors. +e«« Responcents

CORAL ¢ Hon'ble vice-Chairman, shri U.C.Srivastava
\

Arrearances:

Mr. S.F.Rulkarni, Advocate
for the applicant ané
Nr.FH.M.Prachan, Advocate

for‘the responcents.

OkAl] JULGEVMENT 3 Dated : 29.8.1991 *@4
(Peq. U.C.Srivastava, Vice-Chairman) . e

‘ In all these cases, some of which have been
listeé¢ for hearing (sl.no.1 to 6) anu some of whick
are‘listed for admission hearing (sl.no.7 to 14)
the‘counsel for the perties have stated that the
poiAt iﬁvolveé in these ayiylications is one ard and same
as éuch counter afficavit filed can be read in all +the
oth?r appli:ations.ani all -can be cisrosed of together.
Accordinglf arylications &t S1.1.0.7 to 14 are admitted my,
and{z proceed to cispose oi all the apyplications 3
tothher. Learned counsel for the arylicants
contencéeu that he is challenging the action of the
opp?site parties in taking rroceedings against tke
applicants under Fublic Fremises (Eviction of
Una#thorised Jccupants) Act on the ground of ¢iscrimi-
naéion as in respect of 13 other enyloyces were allowed
to Etay irn the premises. The learned counsel for the
resﬁonéents procucec before us a letter o£ the Director
of bo%tal Services catea ¢1.£,.,31 addressed to the

Estate Officer/Chief fcst Master General, Maharashira

|
Circle, in which it has been clearly stated that out
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of those 13 occuﬁants with whoﬁ applicants are
claihing‘éiscfimination 11 have crecited the amocunt of
arrears of licence fee ané have producéd the recelpt
ané that they have vacated the premises. The remaining
two ¢ic not creéit-the arfears éf licence fee and
therefore their ﬁremises have been vacatea from them
anc a panchanéma has been prepared ané the same has
been sent. Shri P.M.Pradhah, icarned counsel for the

responcents also madge a statement in this behalf. The

learned counsel for the applicants accerted this position

" and saic¢ that in view of this present position it will

not be posgible.for him to convihce the court the
rleas which he has raise¢ but he prays that some
reasonable time may be grantéd to tﬁe appliéants to
vacate tﬁe prémises and prays that three months time
may be graﬁted to the arpy licants to vacate the rremises.
The prayer arpears to be reasonable anc accordingly
time upto Zlst Lecember 1991 is grahted toc the
applicants to vacaie.the premises. Till then the
arplicants éhall not be evicted Ly the responcents.
The applicants shall handover the vacant rosition oi
the premises in their posession by 21.12,.1991 or any
cate prior tb the convenienée oﬁ the responcents after
giviné them cue intimation of the cate oﬁ which

. ' S unatuch
rcsession is to be taken. This shall not ke OmEe any
other person in the premises in any manner ara shall
also-clear all the cues before they vacate the premiges.

With these observations the aprlications stand disposec

of finally with no orcer as to Costs.
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